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08-10-2020 case record received on transfer for disposar.

Seen the petition fired u/s. 43g of cr.p.c. seeking pre-arrest bair

by accused/petitioner namely Swapan Malu Das apprehending arrest in
connection with Dhekiajuli P's. case No. 579/20 (corresponding GR case. No.2t29/20) U/s .a%/2941323 of rpC.

case diary as cailed for, has been received and perused the
same' Heard ld. counsel for both the sides through video conferencing.

Brief fact of the case is that the daughter of the informant was
trapped by the accused into a relation of love affair and also established
physical connection with her several times. when the informant got to know
about it he informed the matter to the wife and mother of the accused
whereupon the wife and mother of the accused came to the house of the
informant and assaulted his daughter. It is further alleged that on the night of
L2-9-20 the accused again established physical connection with the daughter of
the informant.

It appears from the record that based on the said FIR the case

has been registered u/s.49312g41323 of Ipc. I have also perused the
statement of the alleged victim girl recorded U/s.164 of cr.p.c. I have also
perused the other materials available in the case diary. After perusing the entire
materials available in the case diary including the statement of the alleged
victim girl recorded u/s.L64 of cr.P.c. I do not find any material to attract the
provision of Section 493 of IPC. Moreover, considering the progress of
investigation made so far, I am of the view that custodial detention of the
accused is not required for the purpose of investigation.

consequentry, the prayer for pre-arrest bair stands ailowed. It is

directed that in the event of arrest of the present accused/petitioner in
connection with this case he shall be allowed to go on bail of Rs.10,000/-
(Rupees ten thousand) only with one surety of like amount to the satisfaction of
the arresting authority on the foilowing conditions :



(1) That the accused/petitioner shall surrender before the

investigating officer within a period of seven days

from today and shall get his statement recorded.

(2) That he shall extend all necessary cooperation to the

investigating officer whenever so asked for.

(3) That he shall not intimidate any of the witnesses nor
il

shall he try to destroy the evidence of this case.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.

( N. Akhtar )
Additional Sessions lUdgg . . j.:,:,i ,HdSr
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